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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BFENCH.

Ooriginal Application No. 275 of 2003.

Date of Order : This the 5th Day of August, 2004,

The Hon'ble Shri K.V.Prahladan, Administrative Member.

Shri Prabir Ganguly,UDC
Son of Late Santosh Kr.Ganguly,

Office of the Deputy Director General,

Geological Survey of India,

North Eastern Region,

Shillong-793003 (Meghalaya) ' ...Applicant

By Advocate Shri M.Chanda
- Versus -

1. Union of India,
represented by the Secretary to the
Government of India,
Ministry of Mines, New Delhi.

2. The Director General,
Geological Survey of India,

27, J.L.Nehru Road,
Kolkata-700016.

3. The Deputy Director General,
- Geological Survey of India,

North Eastern Region,
Shillong. '

4. Deputy Director General(P)
Geological Survey of India,

4, Chowringhee Lane,

By Shri A.Deb Roy, Sr.C.G.S.C.

ORDER (ORAL)

K.V.PRAHLADAN,MEMBER(A)

The applicant was initially appointed as Lower

Division Clerk (LDC) in the year 1987. Thereafter, he

'was promoted to the post of Upper Pivision Clerk in the

year 1995. In the appointment order of the applicant

there was a clause of all India transfér liability. The



said clause was subsequently revoked and substituted the
same with the liability to serve in any part of North
Eastern Region. In terms of notification dated 5.2.19002
containing the circular dated 10.12.91 issued by the
Director General, GSI, Kolkata the applicant submitted
ﬁis option for posting him at Kalkata, which was turned
down by the respondents vide order dated 17.8.92 and
again on 10.9.2002. Tﬁe applicant also submitted that a
large number of employees of N.F.Region even after
regionalisation with effect from 1.8.84 were transferred
and posted in various regions all over the country In
the same post they were holding at the relevant time. in
support of the contention of the applicant he has
submitted a 1list of. 18 employees who have been
transferred to their choice places after regionalisation
in the same capacity. The case of the present applicant
is also covered by the judgments of this Tribunal given
in 0.A.224/1994 dated 27.7.95 and in 0.A.55/91 dated
11.7.95. Hence this application for transfer and posting
of the applicant at Kolkata as UDC by setting aside the
order dated 16.7.2003.

2. The respondents have filed their written
statement. Their main contention is that the post of UDC
at Kolkata is 100% promotional post from LDC and the
cadre of UDC in NER, GST and éHQ, GSi are separate with

different appointing authorities so his case could not

be considered.



Pg

3. Heard Sri M.Chanda, learned counsel for the

~applicant and Shri A.Deb Roy, learned Sr.C.G.S.C. for

the respondents. Shri Deb Roy, learned Sr.C.G.S.C

‘submitted that the case of the applicant is barred by

limitation. However, Sri Chanda, learned counsel for the
applicant submitted that the respondents are still
considering transfer and posting of other Group C

employees from N.E.Region to other Region.

4. On considering the facts and circumstances of the
;I feel that ends of justice will be met if a direction
is given on the applicant to submit a fresh
‘representation narrating his all grievances and if such

‘representation is filed the respondents shall consider

the same with utmost sympathy for his posting at Kolkata

‘on compassionate ground. Accordingly the applicant is

directed to submit a representation within 15 days from
the date of receipt copy of this order. The respondents
shall give a reply that is lawful, just and equitable.

The respondents shall complete this exercise within

:three months from the date of —receipt of the

representation.

The application is accordingly disposed of. No

order as to costs.

RGP IO Y I

( XK.V.PRAHLADAN )
ADMINISTRATIVE MEMBFR
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IN THE CENTRAL ADMINISTRATIVE 'I'RIBUNAL

'GUWAHATI BENCH
0.A. NO. 2F5 12003
Sri Prabir Ganguly

... Applicant
- Versus- '

Union of India & Others | |
: : ... Respondents

Lists of dates and synopsis of the case

Synopsis of particulars in the 4

lication

The applicant was initially appointed as Lower

- Division Clerk (for short L.D.C.)

In terme of the appointment order the applicant is
saddled with All India Transfer Liability.

{Annexure-1.)

The applicant was promoted to the post of Upper
Division Clerk( for short U.D.C.).

~

The @}l India transfer liability of Group C and
Group D employees is revoked and the same 1s
substituteéd with the liability to &erve in any
part of'NQrth Fastern Region of Geological Survey
of.India,Awith efféct from 1.9.1990.

'(Annexure—II)

-

Director General GSI,'Kolkata‘invited applications

for willing emplovees for transfer to regions/CHA,

[Onabiv C?“”f“b”

Eoatra) AbKiaeinil putidt : ¢
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14.03.02

10.09.02

i

o

G8I as per their choice, forsgoing their present

regional seniority . for implementations of
regionalisation scheme with effect from

01.08.1984. ’ (Annexure-I11)

The applicant submitted his application for

posting - at Kolkata but the same~was turned down

< wvide letter bearing , No. - 3167/A-

22015/7/Rectt.90/vol. 11 dated 17.08.92 - on the
alléged'ground that the applicant does not fall
within the purview of inter regional transfer.

' (Annexure-IV)

The applicant again submitted representation to
the Deputy Director General (P), G.5.I., Xolkata -
seeking posting at Kdlkata. _
' ' ~(Annexure-v)

The.office.of'the Director General, G.S.I. turned

down the representation on the alleged ground of

‘non-availability of the vacant post of U.D.C.-

03.02.03

07.02.03"

-4

16.07.03

| (Annexure-vI)
The applicant submitted another representation
praying inter-alia for his. transfer from Regional
Headguarter, Shillong to the Central Head quarter,
Kolkata. ' . (Annexure-yII)

The representation-dated 03.2.03 Was duly
forwarded to the competent authority.

- ' (Annexure-VIII)
The Eespondent no.4(Deputy Director General
(P)through letter dated 16.07.03 informed the
applicant that the post of U.D.C in G.5.I being -
100%ipromotional post therefore his posting cannot

be considered. . : ) (Annexure~IX)



24.04703 The -applicant again submitted representation which

was forwarded on 5.6.03. (Annexure-X Series)

.

11.07.95 This Hon’ble. Tribunal was pleased to pass it’s

Judgment in 0.A. 55/9; in favour of the similarly

situated apblicants.

\ .

27.7.95 This Hon’ble Tribunal was pleased toc pass its

8.4

judgment in 0.A. No. 224/94 in favour of the
similarly situated applicants. ' '
(Annexure-XI series)

PRAYER

That the impugned order issued under letter dated
16.07.2003 be "'set aside and quashed.

That the respondents be directed to consider the case
of the transfer and postiné of the applicant at Kolkata
in the cadre of Upper Division Clerk (in short UDC)

with immediate effect.

To pass any other order or orders as deem fit and,

proper.

—

Costs of the application.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

S o
* 0.A NoAL2..12003

" Title of the case
Sri Prabir Ganguly Applicant
Versus —
Union of India & Others Respondents.
INDEX
SI. No.| Annexure Particulars Page No.
01. o | Application | 1-11
02. -=-n Verification ' 12
03. |1 A copy of thé memorandum dated 21.8.1987 [15-16
04. | I | A copy of the memorandum dated 23.08.1990. ~4 -
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07. |V . A copy of the Representation dated 14.03.2002 —2o -
08. | VI A copy of the impugned letter dated 10.9.2002. ~24. -
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11.| IX A copy of the impugned order dated 16.07.2003. ~24-
12. | X(series) Copy of the representation dated 24.4.2003 and 2 5"_ 29
forwarding letter dated 5.6.2003 3
13. | XI(Series) Copy of the judgment and order dated 27.07.1995 | 34. 44 |
jand 11.7.1995. ‘ o
. . 3
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leﬂa L C
- Advocate :
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CUWALIAT! BENCH : GUWARAT!

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

0.A. No. 275 12003,

Shri Prabir Ganguly.UDC.
Son of Late Santosh Kr. Ganguly.

. Office of the Deputy Director General

Geological Survey of India,
North Eastern Region,
Shillong- 793003 (Meghalaya).

-AND-

' The Union of India,

Represented by the Secretaiy to the
Government of India,

Ministry of Mines, New Delhi.

The Director General,.

Geological Sum::y of India,

27 J.L.Nehru Road,
Kolkata-700016. |

The Deputy Director General,
Geological Survey of India,

North Eastern Region,

b
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Deputy Director General (P)
Geological Survey Of India.
4 Chowringhee Lane.
Kolkata-700016.

......... Respondents.
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4.1

DETAILS OF THE APPLICATION

Particulars of order adainst which this application is

made,

This application is made against the impugned order
dated 16.07.2003 and\also'praying for a direction .upon
the respondents to consider the case of the applicant

for posting at Kolkata on compassionate ground.

Jurisdiction of the Tribunal,

0

The applicant‘declares that the subject matter of this

application is well within the Jjurisdiction of this

‘Hon’ble Tribunal.

!o .II.

The applicant further declares that this application is
filed within thaAlimitatiwn prescribed under section-21

of the Administrative Tribunals Act, 1985,

Facts of the case.

That the applicant is a citizen of India and as such he
is  entitled to all ' the rights, protections and
privileges as guaranteed under the Constitution of

India.

/C%1L5f?- C;t”w?vlhv



That Your applicant was initially appointed on regular
basis as Lower Division Clerk (in short LDC) in the

year 1987 in Geological Survey 0Of India, in the o%fice

of the Deputy Dlrector General Geological Survey of

Indla North Eastern Region, Shillong. Thereafter he
Was promoted to the post of Upper Division Clerk (in
short UDC) in the year 1995,

That it is stated that in terms of the appointment

ordar bearing - letter no.1467/01/3/81«Rectt/Vol~III

dated 21.08.1987, the applicant was saddled with all

India transfér liability as per clause 3 of the
appointment order.
A copy of the memorandum*dated'21,8,87 is enclosed

as Annexure-~I.

That it is stated that the addition of the All India
Transfer liability of Group ' C and D employees of
Geological Survey of India is revoked and the same is
'substltuted by .replacing the same with the 1lab111ty to
serve in any part of North Eastern Region of Geological
Survéy of  India w.e.f 1St September 1990‘ vide
mémdrandum 'bearing no 155/8SDA/NER ‘dated. 23rd August
1990.

A copy of the Memorandum dated 23.08.1990 is

enclosed as Annexure-I11I.

That if is stated that The Director General, GSI,

Kolkata — wvide . letter bearing no 6682-6716/0~

forari

Gort



22015/?/Rectt/;l9,VOl.II dated 5;2,1992 invited
application from willing: employees for transfer to
other regiohé/CHQ; GSI as per their choice, foregoing
their present regional saniority for implementation of
regionalisation scheme w.é.f 01.08.1984 and ‘also  to

those transferees who got promotioh,during 1982 and had

no claim for posting back to their original place of -

posting in terms of office circular dated 27.4.1982 may

-

also apply through their original heads.

A copy 6f the letter-dated 05.02.1992 is enclosed

38 Ahnexure -IIT1.

-That your applicant after receipt of the circular dated

1, o . .
5.02.1992 submitted his application for posting at

Kolkata but the same waé turned down by the office of
the Respondent‘no.s vide 1ettef.bearing'no. 3167/~
22015/7/Rec£t.90/VQl}II dated 17.08.1992 on the alleged
ground that the vapplicant does not‘ fall within the
purviewv of inter regionai transfer, -as par  the
stipulations contained in circular dated 10.12.1991.

It is submitted that in the order of appoiﬁtment
letter dated 21.08.1987 there was a specific clause of
A1l India Transfer Liability and the applicant accepted
the said All India Transfeeriability in the year 1987
and  thereafter Jjoined thé» department . Therefora
contention of thg respondents that the applicant does
not fall in the purview of the Inter-regional transfer

is not correct and the same is false and misleading. -

/O,,a,g:r QM‘W “



A copy of the ietter—dat@d-l7,08u1992 is enclosed

a8 Annexure-IVﬁ

That your applicant again submitted representatibn on
14.03.2002 to the Deputy Director. General (P) G.5.I,
Kolkata, whereby the applicant again sought for his
posting at Kolkata on the ground of adverse health
condition of his mother at Shilong which is a high
altitude placé. The applicant also givén undertaking to n
the éf%ect that - he will not élaim any TA,DA and

séniority in'the eVent of his transfer at Kolkata.

) .
‘A copy of the representation-dated 14.03.2002 is

enclosed as Annexure-V.

That it 15  stated that 1the office of the Respondent
no.2 again ‘rejected on the repreéeﬁtation on -the
élleéed ground of'non~availability of the vacant post
of UDC by -the 1etter.beafing nb.SS?? C/A-22012/3/94-15
A dated 10.09.2002.

A copy of the impugned letter dated 10.09.2002 is.

enclosed as Annexure-VI.

That it is stated that the applicant again approachea
the Rgspondant no.z ‘through proper channel praying
inter-alia for his transfer and'posting from regional
Hgadquarter,‘Shillong to Central Headquarter; Kolkaté
even on revision to the post- of L.D.C.through his
representation  dated  03.02.2003. In  the said

representation the applicant stated that if his case is

provie Gowpde
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considered for posting at Kolkata, he is ready.accebt
" the post of LDC provided his pay ié protected, and the
benefit of‘ACP is granted in the event of his reversion
to the post of LDC. The said rébresemta@ion-was duly
f@rwarded by the respondent no. 3  on 05.02.2003'to

the competent authority.

Cobies of the representation dated 03.02.2003 and
the  forwarding letter dated 07.02.2003 are

'@hclosed as Annexure-VII and VIII respectively.

4.10'fhat it is stated that the respondent no. 4 vide

impugned letter-bearing no. A-22012/3/94-15 A dated
.16.07.2003 informed the applicant that the po§£ of UDC
in G.S.I 'baing 100% promotional post, therefore his
posting cannot be considered till thé applicant~holds
the post of UDC and accordingly the subséquent
representation of the aDpliéant is again turned down

without any reason.

Be it stated that the applicant is holding the

rost of UDC on regular basis, Therefore'thera ié no
'difficulty on the part of the respondent nb;z,and 4 to
accommodate .the applicant at CHQ, Kolkata in the post
of UDC. .

| Tt is relevanf to mention Here that a iarge numbear
of emplovees of N.E.Region even afte% regionalisétion

w.e.f.1.8.1984 were transfekred and posted iﬁ various

rggions all over the country in the same post they were

holding_at the relevant time. But in the instant case.

' - (;cuﬁ&‘bj

Pros
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the respondents have taken different plea on different
occasion to reject the case of transfer of .the
A few

applicant at Kolkata on compassionate ground.

case of such transfer and posting from North Eastern

Region to other regions

even after

regionalisation

in

considered by the respondents -

the same capacity is

shown below for kind perusal of the Hon’ble Tribunal.

Transfer-

S1. |Name - and "Trénsferred Remarks if
No. |designation red from to ‘ ‘any
I [smt. Sita Sen, |Shillong |Kokkata 160%
ASK(T) Promotional
: ” . pPost
2 Shri G.K.Behra | Guwahati Kolkata ~do-
ASK(T)
3 Sri  Ram Bilas, Shillong {Lucknow ~do-
STA(S)
4 Sri D.P.Thapa, |Shillong Sikkim,ERO, ~dp-
Driver Kolkata ‘
5 Sri ) Shillong- _Luqkﬁow
R.P.SrivastavalDC : , - ’
& Sri V.V.Kulkarni Shilloné. Pune
LDC
7 Shri B.R.Dey, Shillong Kolkata
| @teno Grade III
38 Smt. A Dey,Steno [Shillong Kolkata
' Grade III '
9 Sri K.Pramani, [Shillong {Kolkata
STA(G) _
10 |8ri Prasun Mitra, {Shillong Kolkata
surveyor ’
11 Sri’ Pradip Roy, |Shillong - Koikata
Draftsman ‘
12 Sri J. G. Methew, [Shillong Bangalore
.Hindi Translator

Prato C;““%“b“
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13 sri 8. Singh, [Shillong Jaipur
8TA(G) ' ‘
14 |sri Arabinda De, |Shillong  |Kolkata
Steno II '
15 |{sri : Shillong Kolkata 100%
| P.R.Bhowmick,Sten _ promotional
o Gr. I : post
16 [Sri S.K.Dbas, Shilloné Kolkata
L.D.C.
17 Sri T.K.Pandit, {Shillong Kolkata
L.D.C.
18 Sri Kumareaesh Das; Shillong Kolkata
' Foreman (Jr) ’
A'copy of the impugned order dated 16»07.2003 is
enclosed as Annexure-IX.
4.11 That it is stated the applicant on collecting all facts

and figures once ragain approached the respondent No.2

~ through proper channel vide his representation dated

24.04.2003 that since. on accepting reversion to the
post of L.D.C. the Ist A.C.P. shall not be granted and

it will be & great problem for him to run his family

as such his case may be considered on extreme

compassionate ground in the post of U.D.C. as was

considered in several cases as mentioned in the table

shown above. The applicant also undertook to accept
bottom seniority in the'c;dre of U.D.C. and shall‘not
claim any TA/DA. But till the date of filing this
application ~the applicant did not receive  any

communication from the respondents.

flrab;* C;O“fhak
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4.12

Copies of the représentatioh dated 24.4.2003 and
forwarding lettér dated 5.6.2003 are annexed as

Aannexure-X. series.

That vyour applicant begs to state that the similarly

situated employees of G.S.I. posted at N.E. Region also- .

sought for posting atholkata but some qf such cases
were rejected earlier and some such Qmployees'posting
at Kolkaté were favourably considered. But some.of the
aég%ieved'persons had approached this Hén’ble Tribunal

by filing Origihal Application No. 224/1994, 55/1991.

However, the Hon’ble Tribqnal decided those cases in

favour of the similarly situated employees by rejecting .

the contention of the respondents which would be
evident from the Hon’ble Tribunal’s Judgment and order
dated 27.07.1995 in 0.A. 224 of 1994 and in 0.A. 55 of

1991 in which judgment delivered on 11.07.1995.

ACopies of the judgment and order_dated 27.07.1995

and 11;07.1995‘are annexed as Annexure-~-XI series.

e

That it is stated that a large number of employees of

G.5.I, NER (Shillong) were- transferred énd posted to

CHQA, Kolkata .on reguest namely, Smti. Sita Sen.,

Assistant Store Keeper, Sri Ram Bilas, S.T.A jSurvey).

NER, Shillong, although the post of Assistant Store.

Keeper and Senior Technical Assistant . are 100%
promotional 0Ost aven then | their cases were

considered favourably for posting at Kolkata, which

P yakiv Gomgdu
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would be evident from ANnexure-x (Series). Therefore
there is no difficulty on the bart of the respondents
to COﬁbld@P the transfer and posting of the applicant
in the same capa01Ly at Kolkata as has been done in

Other cases referred to aboveu It is cateqarically

"submitted that there 15 no statutory bar for postlnq of

the applicant at Kolkata in the Upper DlVlSlon Clerk
(upc). -

,Theréfofe the Hon’ble Tribunél be pleased to
direct the respondents to conéidér the posting of the
applicant at Kolkata with immediate effect in the same

capacity.

That this application is made bonafide andvfor the ends

of justice.

Grounds for relief(s) with leaal orovisibns.

For that, the applicant is saddled with All India

Transfer Liability. by virtue of the clause 3 of the
offer of the appointment letter as such the saild clause
of All India . Transfer Liability cannot be revoked

without providing any opbportunity,

For that, the aDDIIthL is entitled to the benefit of
ciacular dated 5.02.1992 issued by the raspondentno 2
as such he is entltled to be con51dered for posting at

Kolaata on compassionate ground. o

Orari Gowgde

T g T = RN - - TR e mae
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For that, the representations of the applicant have

been rejected by the respondents without any

" justifiable reason.

For that, there is no statutory bar for posting of the

applicant at Kolkata in the cadre of UDC.

For that, the applicant submitted several
representations before the competent authority with. a

praver for his transfer to Kolkata as was  done in a

" number of cases.

For that, the rejection of the representations of the

applicant for transfer and posting at Kolkata is highly

discriminatory. In view of the fact that a good number

of employees have been transferred from N.E.R to

Kolkata.

For that, the applicant seeking for his transfer on the
ground  of hisv mother’s health. Therefore non-
consideration of the prayer of the applicant is highly

”,

arbitrary, unfair and illegal.
That the applicant states that he has exhausted all the
remedies available to ‘him and there is no other

alternative and efficacious remedy than to file this

application.

Matters not previouslv_filed before or pending with any

' other Court.

Y g g

= R e -
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The applicant further declares that he had not
previously filed any application, Writ Petition or Suit

before any Court or any other authority or any other’

" Bench of the Tribunal regarding ‘the subject matter of

“this appiication nor any such application, Writ

Petition or Suit is pending before any of them.
Relief(s) sought for.

Under the facts and circumstances stated above, the

applicant humbly prays that Your Lordships be pleased

to admit this application, call for the records of the

case and issue notice to the respondents to show cause
as to why the relief(s) sought for in this application

shall not be granted and on perusal of the records and

“after hearing the parties on the cause or causes that

.1

may be shown, be pleased to. grant the following

reliéf(s)r'

That the . impugned order issued under letter dated

16.07.2003 be set aside and gquashed.

That the respondents be directed to consider the case
af the transfer and posting of the applicant at Kolkata
in the cadre of Upper Division Clerk (in short UDC)

with immediate effect.

hY

To pass any other order or orders as deem fit and

proper.

Costs of the applicatioh.

Pm:r'QW



10.
This

11.

i)
Tii)
iii)

iv)

Interim order praved for.
puring pendency of this application, the applicant

prays for the following relief: -

'Hon;ble Tribunal be pleased to make an observation that

ﬁendency of this application shall not be a bar for
the respondents. to cohsider the -.case of the applicant
for .transfer to Kolkata as has prayed for in this

application,'

application is filed through Advocates.

5 cu) ¢ the I

I. P. 0. No. . O & 704650

Date of 'Issue - : 11.14.03
Issued from : G.P.O., Guwahati.

pPayable at A = G.P.0O., Guwahti.

12. List of enclosures.

As given in the index.

——
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VERIFICATION

I, Shri pPrabir Gnaguly Son of Late Santosh Kumar

Ganguly, aged about 37 vears, working as UDC in Lhe office

of the Deputy Directmr Genaral , Geological Burvey of India,

Shillong, do “hereby. verify that the statementz made in

Paragraph 1 to 4 and & to 12 are true to my knowledge ard

those made in Paragraph 5 are true to my legal advice and T

have not suppressed. any material fact.

o
@%’—{%b‘@r 2003 . ‘ |

RAN
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| GOVERNMENT of InpIp V) . c?/&@%—
J 8/"&%/77 e ‘Dated, the -~ -' . SN
" 'L/’ 'W To :5\‘/' Q'O\&'h' @owﬁ““vﬁl,

--The By, Diréctor Génerél, o D N e
» .« North Eastern Region, ) 9/0 ;L/bi ! /cyéol/r @OAC»‘Q\'»V oL

 Geological Survey of India, - _ Vol oo wp oy o . (L 52- )Q/ ,See )
... Shillong = 793003, 2%"°% A cEneZl T

, . . d;-é?}.):i(fCQ‘(:QVijd R
. . . NEMORANDUGM (5’/6//”{7’ ‘7?&’0./._/_.

’

" S t,; Subject - g Recruitment to the post of /f?:“fﬁgl;dl . t SO
o T lias in the Geological Survey of Indiee. . “.= .o .
' ";" o ' I - — B ) ; " . : M -l*

L , © " Subject to the production of the oriéinal documents, - Ve b e
T hereinafter mentioned: and.to the acceptance ‘of 'the contents-hereof by tha T .
ji:}ﬁ;under gnjzéqndﬁa soysubject to the conditions 'setforth below, =°° " .. - KT N
-*.‘_o};‘;Shri ey (eony (v ' is offered a temporary R
.msﬁ}?appoéntment:of. e YA TE - 1in the Geologi%gl urvey ot india - ‘*'rr\
. v'on aPay of Rs. éf%-&: - in the scale of Rse /H OV - R0 DD -E ]

LT Sl S T Thiue dearness snd other allowsnces ot tha'vate
.’,;admissible under, and subject to-the conditions laid down in,ruies zndg 3
;" orders governing the grant of such allowances in force from time to tine. .

T2 he appointéent”is.témpbrary,-but‘likely to continue fou an
«.indefinite’period, = ° o ' _ :

- .-

SR PO "7 Appointment Carries with it liability .to serveliniqnx.pa:t-'
~of -Indiae » - - 7 S - R R LIS

3

- - . PR ' - " . R ..
"4 .+ He will have to remain on probation For‘EL‘ears In the'firsi - ) o
instance from the date of his appointment as ) 29 e S an Lho, o "n‘{“ﬂ
'ceolbgical‘Suryey-bF India. Retention, in the post for furtiher period- A T
,'. will depend on assessment ‘of his work during prodationary period. Thia . .'_ﬂ
" period may, however, ba'extended or modified at the discretion of e ‘ ‘ '
‘g\ Govermment of India. . ' SN - C ' ' ‘rzﬂg
~’ . . - " . . i ) ‘ . ARt . A N " -..', ’..-\
5. . . His servicas may bo terminated as follows ge ) }
' Co R - ' (S .
R - ”(i).;" At any time without noticevduring ths prebaticnary pefiog.- ' }
| (11) " at any ‘time except during the probationary period on.one e <L
! . . ,y s .. .
;= calendar ‘month's notice in'writing given to him by Government if in “the K
1 9

opinion-of the Government ho proves unsuitable for thg efficient performarsa

of his:dutiese ., ; .. S RN ’ )

ij N "(Qii)'.)'At;adx;time,witﬁout previous notice,if Goverrment is . St

L satdsfied on'medical evidence: that-he ig unfit or is lilely,fox consiunarable - St
- period, to contine unfit for the discharge of duties provided always tha% o g

ﬁ .\.the decisian of : the ‘Government that he ie likely to continue unrfit shald L
" be conclusively binding on him. ) : ' '

N . LIS
: 2 - ot

(tv) " &t any time without any previous notices, if he is found io f

" be guilty of - any insubordination, inatemperarcz or other misconduct or of i
‘any breach of non=performance of any of the provisions of his conduct with . fj
the Govermment or of any rules pertaining to the bzeach n*¢ the Public . - . "
Service to which he may belongs. : |

. - 1

f

\0t/

%ﬁs@ 'Coﬁtd.........F'/Zo

G
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. ' N N
Zﬁ; '4. = o v) By 1 {bne) month's notlice in wrltlng given at a ‘X
ﬁ;; - Jdelthexr by him to the Government or by Government to him ulthou\ au /
pe assigned, ' Provided always that the Government may in lie .- of auy} : }
L fjpz,‘uotlce ‘herein provided for, give him a. sum equlvalenu to. ths an v [
Vﬁ,f © -, of: hlS”an for-ene month, R _A,Q g- Ty
7 N : ' - F
Zf B M - Thela pnolntmcnt is: qucct to ‘his’ oelng decluroa o B

. medically fit by a competent medlcal authox lty and hlS oharocter aad
antecg@enba.found satlsfwuLOJy, , R S

ERU ’ con Tt b - He_: w1l] have to talke.an oath 01 alleglanoe t0_ blb coaon'w

R s et

P .ﬂ‘tltutlon of Indla ey Lho prcscrlbed fozm, e : : DT

Mt

G, - SRR .He w1ll have 40 Flve a Qeclaraulon of hlS marriazs 1n N
"~ the DTCSCrled'LOTm and ;in the cvent of .his having more than onu viide j
' living, thie appointment will bo SUbJth to his being. emenpted from

“the. enforccmenb of the: rCQULrCanL in this behalf LA R '1

9. ' ¢ . Other ondltlono of his serv1cn Ulll be govcr 1ec by uho
relevant ;ules and orders in force from tlme to tlmc,:_

10, oo y,}?;_ .He, whould produce. the follow1ng

Ty

: Orlglnal Matriculation and other ccrtlflcatc '61peduca
‘-tlonal qualifications, togetherﬁwlthuatcestod FCOPL
thcr of: andwany othcr dooumenus,as anlev1dence 0f,

“ﬁQno Character Certlflcatc in- the encloacd form “ron the
ii;Hend: of ‘Equcational ‘Tnstitution- last‘atmended by: hlm/hc
wand . anﬁlﬂllaf cart;ixcqto from" hls’emiloyer, AL any s }
‘.duly attested by the’ stipendary IstiClass™ uXLCublVG'
s Magistrate, District. Maglotrat*”or o.D

- R :+hclr hlgner authorltlcs...§;- -
jy (lV) . All the formoo E y Lo
I P If any declaratlon gLVen—or 1nfcrmatlons furnlsved by theu
"candldate proves to be false or if the'candidateis found to. ‘have:
‘w1lfully,.suppressed ény material 1nfonnatlon, he iwill-be: liable” to“

.. removal: from se:V1cc and such other action as Governmgni may’ dccm
T ﬂecessal"yo '.‘.':.v'.“ " L Lo NS ﬂ;.lu‘l' s

'

R T a  tan

T e,

f B : e, ‘;-..-4.-,'.

124 F No- travclllng allowance Wlll bc allowed for JOlnlﬂg the.ﬁ
\ o - appoxnimcnt.}‘fﬁ , RS veo T e TP S :

/13, " He/She' should acquirc the minimuin 30 words pcr'mlnute 1n\\r<.
. - typing within aix months from'-the dates of his/her: 301a1ng, falllng
EREAER which he/she Will nOu be. entltlcd to 1ncremb1t/ ua51 permanenc

B " permanency ete, . 8 : : J?% Bunec i

_ He/She will b(. po.;tod in the of ice Zlﬁbﬁ QC\A/QCY) _
.'LQW\ ; Geolovlcal SurveJ of Indla, S A A/OW“Q T

o ' If Shri/Smtsdlm_ 27 " e e it w1lllng tor.
: accent the above: appo;ntment on the terms and conditions as mentlonod
" he is rcqubstod to report for duty to the undersignediwithin_

U gééghty Dlroctor?Gunvralw?ﬂ

- - North Eastern Rogicn, =~ 4
: . : - Geologix ‘?fiié:ﬂ '*j>nd1aa',
Noo_ /- . “Dated; the
S “Copy for 1nLormat10n and ncccs:wrd action to :=

- Director-of Administrstion, Geological ?urvcy of India, , -
- 4 Chowringhec lane; Calcutta : 7)0016 :

e S rata

e g emmian
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SR - ' North Zastern Regicen,
T T ' Geological Survey of Indic,
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The’ Dcputy'Dlrector Gﬁnsral‘,
Geological “Survey: fofiIndia
*North Easterd.hcglon :
YAsha. Kuta.r‘ I@u tum}fhra_l}
'Shlllong' ~ -

‘ . ~Conéequent”upon the " Reglondllqatlon of‘Croup 'C__
caders of Geologlﬁal :Survey- of India,” ‘vide ‘Directox: Goneral;‘
gical*survey:iof: Indla“lettel'uo. 521 /A~L1021/82~15~A Voll:
31'7n845the~clanse;EMmt " The’ ppoxntment C“r"leSleth lt“thQ‘
“serve“intanys parthof Irdia " ap ‘ment tioned: ; of
'1s'hCrebyﬁlevoPed anl ‘replaced by;ithe!

in: any,;ax£30£ NOLth Dastern Reglon Of'GGOnglC

.

»Geologlcal Survéy of‘India, ?7,.J L.whmhru Roag,r
.5415C/A.-110 9/42/RR/89/16h dated: 7,

-~The" Directon Gcneral,j' e NOEYE .NehrafRoad,*
with! ‘referenceito:his circular No. 995G" to“lOlBG/A~1lOl9/42/RP/8°/
. i

1eA: dated 1946 90° ;and’lettek:, No,*5415C/A~11019/42/RR/89/16Aq

,,‘ . "!_ .
CSI,«RGD, oty AsSanyL

'fThe“Dfrector,-(Cgolong
' ,ggq5r;*haoran/ Officer

‘Manipuriw. Magaland/ Tr;

oot Drllllng Dlv;glon,

- ¢ ‘7_"‘ 4-\', . ot'?r’op"pooy rete -o'o' Cee e 1‘1_1'i.‘ e.y'o e"a:"rv.o e .“q‘c:gxg e e Q....Q-.[-.ehr a'....‘.-.
- Th Admlnlutra ve‘of . GBI, N R, nfcouv ts ~ITA, -TIB,, 1. .-
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Vol.'II., d:\ted the 10/12/91 receives .E‘ram Chq. Office is reproduced herewith

- ig vinerc is basis " on “implementation. of Reglunallertlm Scheme weedf: -
18084, and also to those trensferces who got j“‘."uﬁ”ulon durlng 4982 and’ had no L

“2laim for posting back to their originel place oi posting in terms of this A
- ;u.,lce circnlar Noif: -1101 9/ 1/,/81 /80 dt.zf/ 4-82 iy -apply through the Regionzl

‘ ANN_EXQI@' I

GU\-“nf 3t A S

i
GECLOGICAL SUR L1 oA : .
NORTH masy™™ - o, L

Dated the Sﬂ‘\' February, 1902.

.

& copy. ofthe civoular o. 1681 ”/ ~2201 5/10/81/1 OA/DA "‘O(DI‘:L]..;:L o)

for fmvomnr of your 1nf‘ormam.ovl md nCCLoqu"' a\,tlon. . . -
Bs t,? )
. . . L d C s~ ",.—" ;
SN I Srei wil .;f‘z“ﬁtlv,e/(ffflcer o
I : A - for Iy .brec%dr General, - °
SR . '._-c-.s.m., H.EWR., Shillong.
, DR~ 8 ,«*-’..‘%x-w%w&).:-:'—« .«%»(—*»s

gy ’R’] UL,-’R !

- A‘opllcatlon ere invited from un.lln.ng n*xployccs for uransf‘cr te ,
o ,h'"c Pc,g_lon:/f‘nQ G3I as per thcn* choice forcgoing their present Reglvmy. S el
saniority. "he employces viho awere treamsfcrred to dhfc cnt'Regions on " as '

dSo R . A' . . . _ S ' o - .o . - ’ IS
‘. .: N ‘. -~ . - . i .,» . N . Sd/—~ X '\' -
. . | o . ‘. T 2 S . (L-“I- Banor;)ce) o -
. ' ' C el o Administrative -Officer - -
o Iz . ; N \..‘":'»r £ “r D:chctor Gencral, _ Lo .

‘Ge:dologicel .Swrvey of- Ind:m.- S ¢
: ~‘&*‘LX-%‘$*}W&H%WX~ : . ’

. 7‘“@/@ -.  . o ' //~

No.é{ ‘\ﬂ)s—- /a2 mf/7/h~cu Iol. IT., 'Datce the: y Febmw; 10‘/‘1

Cony t) - S 4 ‘ C .‘fic ?aL-~-f- Ly 6»47

-

3 L\ L s ‘

I) ”"10 u1roc+or,ﬂ/ '7// // A )//f') D (1 ) ,Cc_ £.6. ,Geo"ogg.cn‘l &M sy ” A

Survey of Tidia, Herth Ta sorn Belgion, Gt )w/c.“/, d\,l/le U'Ddr//t-‘f}kc,-.t:;“,) }).«,'-E,'r
hgeatal a/I anagar . : ey : ,

. . ) ) e g — o
& B Ay I ['( s - ", 74 b3 "___ y O T SN

,,) The Srebe o /0. /orfvcw “n-chergs /A_r_/-’_n.g_ﬂ) LUA LR, Lo, fee by
P . y R 4 Al
of -‘xdin, Horth ,.uasterlll i‘.\:é.l.\_.\;,: e K.?Sv-c\f}--":

Dr JQ.L\JI"/S( ctl'*n, Cool loghool S

- - - S RO Y o s kv
Shlllgr.' : . ’ ' ’ R : I':‘zxkfy RYSEN
: IR : L, E3pdlG bz

Cont b & )y
Haldl enll o
>(4"v’-——//"f PR
G-,U.,«-&\. ‘{,\'\.u‘ SRNPEN

[ 8 z .“ ’( :
: .smufm (i)}
rative O ficer




GOVERIMENT OF IND
: W"*‘K‘

‘ |
wo.__316 ﬁ /A 2201)/’7/Rect1 90/Vol. IL.,

From : : o ! 6!

The Dy.Director General, . Shrl/-m-‘&_{_)w ", QL?
Geological Survey of India, Geological Survey o
North Eastern Region, QA

Shillony - - 793 003.

. ‘ i fequesd brmm_fwﬁmmuﬁzw&m

. at-ﬁ-%_-m_ ———————

!

This office circdar No.6682 6716/A-2201 5/7/Rectt «90/
MQL.Ilu.Dai}Ed—QAQZ;Q&_

Ref :

W:Lth reference to your letter dtd-

to 1nf‘orm you that your prayer for

'(ransfer from Geologica.l Surw’rey of India,-' v
North" Eastern Reglon to. _sz,),__ NN

--__.._.'_..-.;..-,_ ‘e Cannot be- ac‘cedr\’(‘,
1o as you were and do not come under the
gional transfer gq per the stipulations. contained in Chq-,

1872@-%830/&22015/10/81/164/DA~10(Der_1mg) Vol. II, dtd.10.12, 91

duly circulated by this Offlcc. :
o M"‘Q '
T TH.GPTa) O ST

Admmotratlvo Offlcer,Rectt »Section,
for By.Diroctor General,G.s. «I.,N.E.R.,

Shillong.
N*#MW

Clrcular No,

Dited the / Fth Aﬁgust, 1992.
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ey

B s N VO

[\

.t

S er e e -




s -20-

=t
. . _ .
~ Fromz- o To- o
Prabir Ganguly,UDC ' . The Dy. Director Genetal(P),
Geological Survey of India, Geological Survey of India,
Budget Section, - _ 4 Chowringhee Lane,
P.O. Nongthymmai, . _ ' Kolkata-700016.

Shillong-793014,

(Through Proper Channel) -

Sub::- Request for transfer from Regional Hg., Shillong to any Kolkata'based office

Sir,

With due lespeot and humble submission I would hkc to plnu: bcforc your bemgn sclf the
following few lmes for your kind and considerate action.

01. -Sir, | was recruited in NER office 6f GSI as a Lower Division Clerk in 1987 thr(-ueh Staff Selection
Commission and subsequently promoted to the post of Upper Division Clerk on merit basis through
Departmiental Conipetitive Examination. Since then I am trying my level best to discharge whatéver
duties allotted to me wnh sincerity and entire satistaction of my superiors.

02. Su' the cold chmanc condmon and high alntude of Shillong is not suiting my old aged mother. Round
the year She suffers from one or the other ailments causing immense financial hardship as well as
mental agony 10 me, Presently, Sir, my mother has been suffering from hypertension and the_ high
altitude area is a matter of great concem for this type of disease. The attending Physicians have .xdused
me to shift her to warm climatic place so as to prevent funher detoriation of her health: -

03. Sir, huge medical expenses throughout the year couﬁled with the high cost of living in Slullong is

causing hardship to a low paid employee like me which in no Ume effect my performance in ofrxce
also. ‘

04. In view of my pxtmble condition , 1 fervemly tequast you to corsider my -case sympnthehcally and
transfer me to any of the Kolkata based offices to that [ can give proper nursing and medical aid to my
mother at the fag end of her life. [ also can get rid of my mental agony and contnbute lot to the
Departinent.. - . .

05. 1 hope and believe that you will surely look into the matter on humane ground and transfer me to any
- Kolkata based office and for which I shall remain ever indebted to }ou , ‘

06. I adse undertake that [ will not claim any TA/DA and '1l<o fonzo my <emomv m case the transfer 1S

/7Y R W(ﬁ")

" materialized ( Underiaking enclosed) T

\fou}; faithully, .

- { Prabir (_:mguly)
' UDC.

)

;
o
f
v




- &f -  Annrean S MR
- ' TclegramA:/C\iEE;l/JR\’EY
: ARG AU " Phone : 249-6941, 249-6976 ; Q/
GOVERNMENT OF INDIA o 2496956 YL
: ' Telex : 021-5967
- Fax : (033) 249-6956

' FﬁﬁﬁDamd ..... 0 j}/199
/A-zatg’z;?’ 3/94-15A, . 3ar §/To ‘1 / /

agt fadew

v yawfas dae
27, qagER |gE A2 .
FuFar-/00016

Tue DIRECTOR GENERAL

GEOLOGICAL SURVEY OF INDIA

27, Jawabarlal Nehru Road .

Calcutta-700016 . : ‘ ‘

Sub 3 Transfer of Shri Prabir Ganguly, UDC from GSI, .
RER, Shillong. to Kolkata based offices of GSI.

Ref s DDG, GSI, ERO letter no. 2523/A-22017/Inter-
Regional Tréns./Admn/ER/2000 Vol.I dated -
22,7,02 and this office letter no., 2406C/
A-22012/3/94-15A da‘bed 27.6, 02.

1
[

It is informed that inter-regional transfer of :
Shri Prabir Ganguly, Upper Division Clerk, Geological Survey of o
India, Noxrth Eastern:Re@ion; 8hillong to Kolkata based offices ;
of Geological Survey of India is not possible due to non=. S
availability of suitable vacant post of Upper Division Clerk ' :
even on loan basis, o C

( S. Po BISWAS )
Administrative Officer

\/‘ ' for Director G!neral, GeSeIe
Ao, . _ B N o o

Shri Prabir Ganguly, UDC,
GSI? NER, Shillong,

NO.__ __ /A=22012/3/94-15A, : . Dated 1

copy for information to the Sre Dye. Director General.
GSI. NER, shillong ( Attn. s Mrs. M, Khaxmawlong, A.O. ) with
reference to . hisii. letter dated 5.4. 2002. . : ‘

~( S. P. BISWAS )
Administrative Officer
for Director Gepéral, GeSele

5p060902
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',':' , - ' ' » )
 ANNEXURE-YIT !
\
4 , . ’ Reminder-1
From::- i - To: ,
Prabir Ganguly,UDC The Director General, o ¢
Geological Survey of India, Geological Survey of India, : !
- Budget Section, , . _ 27).L. Nehru Road,
P.O. Nongthymmai, Kolkata-700016. .
Shillong-793014, ’ : ]
' | [ ;
(Through Proper Channel ) 1 5
Subz:- Request for transfer from Regional Hq. Shillong_to CHQ Kolkata even on reversion x
Ref:- My representation dated 24, 10.2002 (Anne;ure-l) , ) £

With reference to my Tepresentation cited above I am fo in
was forwarded to you vide Dy. Director General, NER®
consideration of my transfer to Kolkata, In this connec
for your kind sympathetic consideration.

form you that the said representation
s letter of even number dated 28.11:2002 for re-
tion 1 would fusther like to lay down the following

.01. That Si, my problems as narrated in :ny Tepresentation have
problem for me to stay in Shillong any more. As such, in case
UDC due to non-availability of suitable vacancy 1 may be boun
enable you to facilitate my transfer.

further increased causing .immense
the transfer is not possible in the post of
d to take reversion to the post of LDC to

AT 7 o Y S AT ST T T T T U AT LR SR T T

02, That Sit, I am teady to take reversion to the post of LDC, if my transfer is done to Kolknta. I am also E
ready to undertake bottom sonority in the grade of LDC. An undertaking in this fegard is enclosed F
(Annexure-1I), ‘ E‘_

~ - ~--03. That Sir, while-considering my revisioitie Tollowing points may please be considered so that I shall

not be financially weaken to run my tamily, if my transfer to Kolkata is considered. ‘

a) Pay protection may please be allowed as admissible under rules.

b) AC

Rumber dated 18.07,2001 enclosed, clause No. 39 may be referred) (Aunexure.11D)

Keeping in view my various domestio problems 1 may kindly be allowed the transfer on

3
y bt
sympathetio ground, 5
&

:*‘3;‘

Enclo.:-a.a. ¥
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@ S S N " QGOVERNMENT OF INDIA ,
. . ) . RADoaRARNdnUINGaREER
6‘% | L 3
: _____/A-ZZOlS/?/Reott.QO/VOI 3. ., - Deted, tha. ____.th Febuary' 2003.
From: ' _ A Tes
The Deputy Director General, ' The Director General;
Goological Survey of India, : Geological Survey of Indis,
"North Eastern Region,- 27, Javghalal Rehru Road,

- - Shillong. oo : Calcutta - 700&16.

Subs- Tra.nster of Shri. Pradbir Ganguly, U. D.c. frm GSI, NER,
28 0f(Sao 0L G8To L

. sir’ . | 1 & ot L2AL ..- .)A A

1 “ " \itn reference to the suhjeot. oited above, I'ea directed

¥

o fdrvard herewith tbe Origiml applications alongvith an nndcrtaking recoivvd from
' Shri l’rahir Gangul,y, U.D.C. for favour of consideratian, Hic tmafar oaso wa?be '
| oonddered ulthoub shifting the post of UDQK he is holding in R.E.R.

. .‘

o :
. o |  Yeurs mi-.nrjuny, |
Encles- 1) Application dt..os.oa.os - Btk e —— e

R S T S
T

2) Annozure = T o / :
. . . (N.mm\mc)
8) Annexurc 41 Administrative Offiser, -  °
_ . ' for Deputy Director Gemeral, '
:,{;_, &) Aunexuu -III ' . @8I, RER, Shillenge . -
go.__@;%MZOIS/'I/Rectt .90/vox.n. < Dated, the, ".0, th ?o‘buax-y‘ 2903. ‘
opy toi= - - o "

1..8hri. Prebir Ganguly, UDO, Budget Section, Geological Sumy or India, nmn Eastern '
E Rogion, Shillong. : . o

ok .
Al . ¢

"' e ‘.:.. ' ‘ . - ' e ‘ W '. 0‘> .
' R o 2. 7o
' . (M.KHARMAWIONG)
Admlni strative Ofﬂ.cer. ,
for Deputy Direobor General,.
" @S, NER, §hilleng. - . = .
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The DY, DRirector General.

G?:““"'“"“‘ BUKNEY T8 s . :
27, JoloNuhro Romd, | L ~ Geological surv=my of India,
| . . ‘florth-Eastern 7 ghons ———
. . ’ .
sulr 1 Tranafer ¢f shri Prabir Ganguly, UDC f£rom
GEBL, NUR, Shillong to CHQ, Kolkata, . L
Ref 2 Your letter no, 5241/A=22015/7/Rectt .90/ -
vol,II dated 07,02,2003, ' o
. } ‘Siro' - - . ‘ ' S

- peing the post of Upper Division Clerk in Geological survey
of India 100% promotional, inter-reglonal transfer of shri Prabir - -
canguly, Upper Division Clerk from Geological survey of India, ‘
 North-Eastern Region, shillong to Kolkata based offices of Geologica
" surver of India can not be coneidered £i11 bhe holds & post of .

. Upper wivision Clerk. '

]
-

Yours falthfully,

( 5o ‘
Adninistrative Of&icer
for Dy, Di:ector’ceneral“(AP ie

e T e . - N
. . by

shri Prablir Ganguly,
Upper Division Clerk,
Geological survey of ITndla,

North-Eastern Region, . :
§billonq, -
sptiy
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Reminder
From::- . Tou-
Prabir Ganguly,UDC The Director-In-Charge,
Geological Survey of India, Geological Survey of Indis,
‘Budget Section, ’ North Eastem Region, -
P.O. Nongthymmai, Shillong.
Shillong-793014.
v
PR
Sub::- Request for transfer to CHQ Kolkata Offices Fou,
Sir,

Kindly refer to my earlier letters dn the captioned subject. In this connection you are
requested to forward the enclosed prayer for transfer to Kolkata to the Director General, Geological Survey
of India, 27 J.L. Nehru Road, Kolkata-700016 for kind and sympathetic consideration as early as possible.

Thanking you,

Yours faithfully,

Enclo.::-a.a.
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From:- - Too-

Prabir Ganguly, U1 ‘The Director General. _
Geological Survev of India. Crolegeal Swrvey of India,
Budget Section. : 27 1L, Nehru Road. '
P.O. Nongthyimmai, © Kalkata-700016.

Shillong-792014, »

(Xhrouzh Proper Channel )

Sub::- Request for wansier from Regional Hg., Shillong to CHO Kolkata

Sir, - , | 1

Kindly refer to my earlier letters on the captioned subject. In this connection I would ‘
further lay down the following for vour kind information and svimpathetic consideration.
01. That Sir, 1 joined in GSI,'NER. Shillong in the month of August, 1987 as Lower Division Clerk b
through Staff Selection Conunission. Due to varibus domestic problem and ill heélth of my old mother 1 é
had applied for transfer to Kolkata in the vear 1992 when 1 had been working as Lower Division Clerk 1
but my prayer was tumed down by the NER admnstration vide letter of even number dated 17.08.1992 f
(Annexure-1I) where as NER adn“nmisu'a’ti«_m was kand enough to consider the transfer of some of the l;owér ,:
Division Clerks before and after my prayer was tumed down to their respective place of choice. A few ‘

examples are given below::-

SL No. Name and designation Transterred trom - Transterred to

101, Shiti R.P. Srivastava, LDC Shillong ' Lucknow
02. Shr V.V. Kulkami, LDC ‘ Shallong . WRO, Pune

The reason for not granting fmy prayer at that tume by the NER admunistration 15 not

understood.

02. That Sir, subsequently I was prometed to the post of UDC' on merit basis through Departmental

Competitive Examination on merit basis. By this time my various domestic problem went on increasing

M T T ey s g s
> TNy

and the health of my old ailing mother further deteonated . therefore. finding no other alternative 1 had to

apply for transfer to Kolkata once again as lfmner Division Clerk vide my letter dated 09.05.1996

PNET

(Apnexure-Il) arid 10,04.97 (Annexure-1) and al lust the NER administration was kind enough to,
forward my prayer to CHQ, Kolkata vide Dy Director General, N EvR‘s letter of even number dated 09-05-
1997 ( Annexure-1V). The CHO) in their letter of even nuraber dated 18,06.1997(Annexure-\) has turned .
down my praver with the plea that LD s 1oon, promotional post and there 1s no provision m the '

Recruitment Rules to il up any vacancy on transfer, wherz as many trnsfers were effected against 100%

promotional post before-and after [ prayed for my transfer to Kolkato and same was tumed down. A few

exaples are given as unsler for your kind informmtion:-



But Sir, as the ill luck would have it due to unimown reason my case was rejected on a

ground, which is not at all justiﬁed in the eye of equality.

03. That Sit, on 14.03,2002 (Annexure-VT) I had once again applied for my transfer to Kolkata narrating
all facts and figures of my problems and same was duly forwarded vide Dy. Director General, NER's letter
of even number dated 05.04.2002 (Annexure-VII) to. CHQ for consideration. Subsequently, on 24.07.2002
(Annexure-VIII) NER administration had asked ty consent regarding temporary transfer based on the
letter of Director (P), GSI for a limited period. Since, temporary transfer for a limited period will not be a
-solution of -my, problems, I had represented the same accordingly on 25.07.2002 (Annexure-[X) and

requested to consider permanent transfer once again. The CHQ admuuetrauon vide its letter of even

~number, dated 10.09.2002 (Annexure-X) once again tumed down my prayer, but this time with the logic
) that due to non availability of smtable vacancy my case cannot be conmdered But, Sir I am unable to-

understand as fo how suitable voc o C ot Gt ilible from 1996 when I had first applied for
transfer a2 UDC. v | | '

Further, | amouneL 1o soderstand as to how on one occasion my prayer was turmed
down with the plea that UDC is 100% promotional post and hence inter regional transfer cannot be effected
(Annexure-V) and on the other occasion my prayer was tumed down with the logic that no suitable
vacancy is available (Annexure-X) to accommodate me at Kolkata. Sir, | amn unable to understand the two

contradictory letters issned from the same roof.

' 04. That Sir, on 24,10.2002 (Annexure-XI) I had once again prayed for re-consideration of my transfer to

Kolkata keeping in view my pitiablz condition, and same was duly forwarded by the Dy. Director General,
NER wvide his letter of even number dated 28.11.2002 (Anneture—\ll) But, no reply from the CHQ
administration reparding re- consideration of my transfer has boen receivéd.

05. That Sir, by this time my domestic problem went to its peak level and the health condition of my
mother and wife are s0 deteoriated that [ have no other option than to request you to kindly consider my
transfer to Kolkata evenon reversmn to the post of L.D.C. on 03, 02 2003 (Annexure-‘m[) wluch was also

duly fnrwarded to CHQ vxde Dy Dueétor Geneml NER's letter of even number dated 07.02.2003

(Annexure—MV). I-have also requested in my prayer while considering reversion to facilitate my transfer

- to Kolkata it may be sympathetically considered that I shall be entitled for 1% A.C.B. as | have rendered 15 °

years of regular service so that I shall not be financially weaken to run my family. Though reply in this

eQ % -
<\
Ny
Sl. No. _.___Name and designation Transferred from | Transferred to
01, Smt. Sita Sen, A.S.K.(T) ‘Shillong , Kolkata
02. Shn G.K. Behra, A.S K.(T) RGD Op. GSI, Guwahati | Kolkata
03. |_Shn Ram Bilas, STA(S) ) , Shillong =~ _ Lucknow
04, Shti D.P. Thapa, Driver Grade-II Shillong - ___ERO, Skkim

’
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~28 .

repaid still awaited from ¢ 'HO. but 1 have come to know hmn A Iﬂnahle wurce of CHQ ﬂmt 1"ACP dﬁ\.l

_L,

reversion is not admissible. Henee, reversion o I RC witheut 17, AC.P.i% not accep,t;;ble to me. ns T will

not able to bear heavy financial pressure thot juay coine upo:n m afler reve'ﬁiﬁn v"itl‘xouf‘l”. A.C.P. Further,

Lwonld like to state in this context that | am the only canunfz member in my tamily, So, mu,mu recuring

medical e\p&. cs of my mother and wife will prove t«-]hculcant ask J_.__._,,,,

07. That Su, Keeping in view vatious domestic and health problems being faced by me and my family 1
would fervently request you once again request vou to grant my prayer to give me relief by transtermng
me as UD.C. from Shillong to Kolkata as done in entlier cases against 100% premotional posts to save

my family from ruin as an exceptignal case.

07. That Sir, in this context 1 would h}\b to bring to your kind netice that some of the emp]ovees sought .

)ustxce i this regurd Honble CAT, menhah and the Hon ble CAT. Guwshati Bench was kind enough to

allow theu prayer. The CAT cm«e« are- N
)] OA No. 55/91 Shri R.Chawrasia Vrs, Uol
11) - OA No. 224/94 Shn Ram Bilas Vrs. Uol

The Department executed both the aforesaid judgments and allowed both the transfers. However,

8. No. (i) could not proceed on transfer of his own interest. 81 No. (ii) joined in Lucknow forin Shillong.

08. That Sir, considering the facts narrated above | way kindly be transferred to Kolkata at vour earhest
keeping view earlier precedence and courl judgments wlich have duly been ‘executed by the
Dep“\rfment to grum me relief and to save my family forin nun and for this act of kindness | shall

remain ever grateful to you.

09. That Sir, I am ready to accept bottom sznionity in the grade U D C. and shall for go TA/DA claims-in

case of my transfer is considered. An undertaking in this regard is enclosed.

Yours fathfully,

Enclo:-aa.

( Prabir Gangulv)
3DC.

Tated the 24% Apiil-2003. Shillong

Capy tor-

01.The Presidentd GSIEA) T, GSE Hyderalsad,

{12, The Secretary Generalf GSIEAY 14& 15 Kad, Streat, GSL Koilata- 700014

Enclos-a.a ; R
{ Prabir Ganguly)

MDQ
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) |  ZOVERNMENT OF THDTA

TEERNARRNER AR

\% )

Noo _ ___ /\ BROLE/T Tonin 00T, Febad, t;;e,__ t_._.th June! S00Z.

Wi

- .
e

- Tha Direstor CroneraJ,
ﬁ«ologioa.l Burvey of India,

ki v : (> Jawahalal Rebru Read,
P — | wlkata - 70078,

feiem Trensfor of Shri. Pm‘n,; Gsnguly, U.D C. izom GSI,

&hry - FER, M’lomg;’-mt 0ffice of G.8.1.

o Hith wefarence to the subject oited abova, I an direoted A

to fa:—m vl km\ewi Ya »he: Ou.ﬁw = arpuaationa alopgvith an undertald.ng recei"mc" frea

uh:io Frab (’.mgul;r, [ 2DeCa for fa’vom' of oonsideration. His transfer cage mey bo

eonside*‘ed wit hom" a&iwing tha post oi‘ U ha 58 holding in N.E.B. .

Iours fa.ithful‘[y" R o N
E‘nclou - 1) Applioetion db. Hmolne:.OO’S : ' <
: &) Annewire T %o TTER. / . .

(MR3.M .KHARMAWI.ONG)
Administre.tive 0¢ficer,

’ g ‘ for Director-in - Obarge.
Ro._ /A~9P015/?/Rcatb«90/“'01 TT Dr*'ﬂd ths th June' %008,

“Qopy taﬂ

. %o Srd. Predir Gamzwq ULS, Budged Seotion, Geolegioal Sumy of India, Nort:

I.‘a;f‘:,m*n quion, “bj L.ooga

S o (zmm.mmmumm) , ;
- : ~ Administrative Ofﬁ.cer, - . o H
- ' fox mv-sctor = in - Charge, o

AT, FIR, Shillonge. = .
R'ﬂ\"}ﬂﬁﬂ‘\ N""‘ﬁﬁﬂ“ﬂﬁﬁﬂlﬂﬁﬂﬂﬂﬁﬁl :
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Mlnl:trv of ‘Stzel & Mines: i
- Socrﬁta?v ‘to the Govcrnwﬂn

MlnlotLY i, F3

‘hew'Q9lh%ﬁbw

t

The Director Genexzal, - i

‘Geological Sunvey of Indxac
27, Javarﬁo:lzhihthu Road

Calcu»ta-lé ROV

‘3, Lthe DeputY‘DL recior,¥ North .
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. S . . to the respondents. to trensfer him ) Lucknow/es per his
' ' N ©© choice-of postingand optien,
U : R A R SR -
et ¥ . e peroee e e N i
The order ., of appciniment,ﬂnnexuqe 1, deted 16-¢-74
contained,pne,o; 1Le c~”" tions as fgl)
K T IS A o

» kXS ~‘..L,'. --:'. ta A

R ) :.'. "'2.: ; The appllcant rel es: on O.W..b 200 14/3/8’~E IV/
S S T, dated 14-12-63 issued bynthe.‘.anlstr

T ”awzément of«IndL o con’erd that njy*cu of. the cl‘use of :
B |

.

llability to gerve in any ‘partiof "India conteined in the

B o T order of his appoxntwent hl¢ postinc xn the )orth hastc'n

Region is to be rega*ded ~en£pre posulng for a perxod.of

three years and therefore hﬁ could 3

ply for trensfe;vh

outside region and as’ he sought the ;rcﬁs er on ground of

personal h«rdshxp the responden»s cug%t to. the

¢ccepped:.

v

‘q¢The rcrpondents hohcver contend An the written

-statement that the clause relating to 110b111

\.

ty to serve
'1n any part of Ind;a has been revoked b

0 O/\ YA N

Y. ‘the- conpeteny‘;

author;ty 1n conaequnnCe "of reglonali¢atxon of Group"C'

and Group 'B';cadres wheroafter the senlorit) isﬁfixedr

_____ not on, all India

basis and therefore Lhe applicant cannot seek the transfer

: jrrelying'upon‘the;all'Indiafservice:liabilipy clausé in;.E

the toxm< ‘of hL;'appoint)ent “lt'lgj tated that tha

regionalisation was, inﬁroduced in AUgdSL 1984, Ihe respona.

dents {urthor contend that ‘. M. dated 14~12 03 a“plied to

;“the eleO)QeS ‘who had 31} ‘India‘transt 3 liabili;y and

L
'since that ©lause frem service: condition of the applicant t

stood revoked the said 0.14. does “not’ épply and meke {heu
‘applicant’ eligible to asks for trensfer or +

all India transfer liaiility, The respon

AN [

of Flnance Govern- N
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v -_.;.
yheqr;he app’xcanu Cddtd get bonc—.

1 [

'The'contentibns'of'the'respondeqts_need to be

t it . L

AL fo e it R
. L ) examined. in the 1ioht of the Cchular issued by the o
el j_.vu‘»g‘{'rit‘, et p e AR . o
: offxce -of - the Director: Ceneral Geological Survey of ,
.""4.-,7'3" 1N P lyeaste s At b Ch L6

India bearing No. lBB/G/A-ZZOls/lO/Bl/Lf: 'a/BA-TO (Dr:.lling)

Vol IIJDated lO—l?~l991 That circular resds as follows
H \\“"-. t e
f’Apollcatlons(are invxted frCn willing

‘;mﬁlo;eeq for: tranafe* to other. Regions/, L !
CHQrGSL“asiper the;r cho;.c° foregoing. thexr 2
1_§re:e;. neglonal senlority. The .employees '
‘uakhoiwere t;ansferred to. dl.fe;ent Regiqns_

R o

b .
;s:mhere is basxs" on 1Pplenentation

'of Rogicnali,ation Scheme'w.2.f, 1= g-04- and’

B2

also 4@0& those transfereds who. got. p.ono— .

tion dur;ng 1982 and had’ no claim.for pos— .
:ting back to the;r original plgce of . posﬁing
.{:in tecms .0f »nif office’ circular No, B~11015/’

lA/B\/SN’ da*ed 27-4~82 may . apply th‘ouoh

the Reglonal Heads.,-

L e e \The note at bottom of the cxrcular neant .for, the
e ey 0 S NS
i Deputy Dlrectok General indxcates th.‘ thxs cxrcula:‘was

K i W )
to be. c*rculated among Lhe em loyees unuer his cont‘ol\
and applicatxons made f

I R 8
places OL-FOStIﬁg mﬂw be vexlficd..

“order on'0.A.50. 55/91:. L

e mrcm e bes es snd *oun

~r postlng back to their orioina‘

We' had occasion to

consxdrr the c1;culcr ‘in oux

s

da*ed 117~ °5 Pdaa;ent3v the resp septs do not seemto

<~ - have c0n51onxnd thﬂ ciwzular in rol2tion to the requesi

of the applicant. T st the resJOHeruuﬁougn to have

consxdernd the request of the spplicent in ihe li-ht of

the circular even though he may not heve specificelly

relied upon it for suppcrting his request for posting

o —

s




.to Lucknow needs no elaboration.'

':ﬁPrlma facxe it appeaks to us th

at;if the date "

‘of postlng of the appllcant at s
et

hillong viz 30-9-1562 is

he may {all wzthln che aab

it of tne”’
above cilcular. The request of the applicant there{oreff
b e ., . .

deserves to’ be reexamined 1n the light of

..Ju 3 That

hzs position.
:also wouldeappear to be Justified havin

g

in
grade of Sr Techinical A551stant(5urvey) issued on:

all Inq;a basis,as“on‘31~12 90 vlde the covering letter

,of the, /5L, Adminisvrative o icet

regard to the pr0v1siona1 senlorzty list of officers
the

Ataldy,

Aforiyhe'Depoty‘Director :
.;w H\General /bearing o, 4OJT/A-23021/1/91—RECTT dated. 4-1-

whlch 1s produced The name of the applicant flgures at

Sl.No 69 in)the sald list. Lt chere.ore

desplte

Yo Ko it4

appears‘that‘
}h%,regxonallsation scheme Stlll all Indlas
e

g fa senlority 15 being maintalned That ap,

ears’ to be consis—

above dated’ 10-12-91
The respondents ho~

ever have not baseq, thexr
opposxtlon to the applxcatlon solely

'legal ground.4

on’ the aforesald
In paragraph 5 ,0f the written. statement 1t

,hhas been stated tha; the trans‘er application of the-

" applicapt hao, been dul. considered by the, campetent
Iﬁj}\lq‘h Yputhority but due to non

R R

—avaxlability pf posts in &Ik~
particular place whero th

n.‘«.

e applicant requested bo-%vfi
his prayer could not be acoeded to.

ransfer.

:In paragraph
lso it

: is stated that although the .case, ofrthe«appli~
:~:ld ra(\(’ AL ‘o~ %q,.u .‘,,,.,.

nt has/been sympathettcally consid

Tty i

l4<"-l Lh

ered .by. the competent

(21

avallability of the:post,: his

Ao

Ay

;hut due Lo, fon

.A,transfer{ could not'materiélise That statement he tisy

Jepeated in paragraph:l4 also. That goes to show that'

irrespective of the reglonalisation scheme:and_the.:n

. s uk(revokatlon of the all India trans{er liability_clauseafrcn e
AN < the service conditions the competent authority'hpd




post|at'Luanoﬂ that ¥
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as no; grar:
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-8 post befn available at Luc
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the applxcant{may have been favourably
K TENIE v n

considered .From para ll of”the w

‘ '

rxtten statement it

appears that he above exercxse was done in 1991 ;

.

therefore cannot "be* aSSumed that’

slnce 1991 tlll now no " -
post could be avallable at Lucknow so as to accomnodata'

—

the appllcant In that connection:.it’ has to be noted i_i

: ‘that the appl

ST vt

icant has alleged 11 para 4=11 ¢f tno 0.A,

It e

i R R,

respondents FavE been Fccadi)

\
i

ng ‘th the reques; cf
some favoured persons and have granted trensfe'~

)o.'

) et places thei

to them‘fJ
of 12 -
ersons who accordxno to’ hlm were "so trans.errcd These e

-_choice. Hn has set out’the, n

<.¢<

transfers appear “to- have been effected begween ‘988 and |
1991 and some of them even

after the regloaal"“ion vj'

ﬁscheme had: been blought xnto force.fWe would nel howeve*'

rest ouhedecislon on-this . allegation in. ‘the a“*rnce of ‘4'

1nd1v1dual facts relatlng to those officers “being known.f{

It appears to us “that: there is no bar in the w

el

ay of Lhe b
respondents to transfer an off1c1a1 to a place of his . t‘:
choic

e if the compe ent authorlty is satisfied about the-ﬁ"
HUR . LR

et N L‘ .
ground on whlch it zsAsoug“t vance wrlt en statemen‘

e .hl.‘,‘..

'

shows that ahe cunpetona utnorlty had consxdeled the .
rﬂquest of the applican‘

for transfer and that too sympa-
“.1 theticelly but lt could nojugranted in th

.
Yo,

e yeaxr 199) .cue g
: to ncn»avallablllty cf oost 1t would Stlll be *oen to nim

i . T v " to consider..: Lhae request ‘f thtc—*1~e 3Ny vanincy is nens
i aveilable or if Lh( enplicant can be accomoc: in the
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{’of.the applicant that the revocation
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of appoxntment is illegal ag . it 15 not1necessary“to be

.4\'\ ,<'5.‘0'
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“t “we

b e ey - '

', 'decided for the purpose of this order.
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No order as to costs. f ';'V'-a:'
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‘nanely, Lth they usra bﬁing deq*cd the bonéfit oF .
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liability_to aerua;in’any part of lndia.

U geLve in qy Uﬁvt o? NU'L
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Eastsrn RBgion. S PP

Al

vy 0F~India (Gal for shbrt)

goth these posts are Group 'C! posts. 1t is nou stated

'that3duringftﬁe*psndancy‘of'thia application, thg e nw

épplLCant'HooZ'has baen promat ad to‘GrQUp'tBt post”as” ;

Sto}ehofficer. Both of Tthen’ jere appointed in the’ ‘Norzth

R «'-r\w- B P R

applicanta have madB t~a~Fold g;ievance,f;lj .

i e R

e e

apecial (Duty) Allouance (SDA) end their request for

transrer et their choide oF poetlng uas being illOQally

danied’ ﬂr B K.fsharma, learned coungol for the applicants,-

does not desire to preea the reliaf 1n ;eSpect of SDA.

confinea-ﬁa the relief ta transfar at the placa o? choice

oF the applicanta"

N Lol

3. . ns can ba °sen«frem fha order of appointnent

atsdfza 1?.1983 one oF the terms of appointnent

':i'uas that tha appointoe carxiuq with Him 1iability to aerue

in any part oF Ind*a. Likeuis9, it ia sss thm Annexure-II

dated 4 6 1984 uhich is the letter oF appointmant oF the

1applicant No.Z u t"his appo;n»ment also carries uith it

4. Ty memorandum No.111/SDA/NER dated'27 8 1990

R e S

i=sued by the Dsputy Director Generel, GSI, NER, the

pplicants uere lnrorngd that con“equent upon tha”'
SNt

“Regionalisation of Group 'C' and 'D' Cadrea vide Director

: e;vdated 31 7 1984 uhB clau<s Lelating to

liebility @b"

Fson SGpL JOE 1090. It i° fhe CL”{CDblon oF tho “3p13c nt/'

;ravoked and replaced by the:-'

i”ascein ch501 of GSI ui‘h th éct""n
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to sarue in any part of the North Eastern Region uhich
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uas nada ope;ativa From 1 9.1990 uas“wv dorg Stltﬁo Director
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agitate Lhdt oueucion by indo

this: Tribunal.
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL S
. §)
GUWAHATI BENCH %35, GUWAHATI .
- :
/
'Y
9.4.%o. 275 OF 2003
' %ﬁ#_
o . wf 3}31 Prabir Ganguly .
c‘)c voeeseee MIJ.Q“E .

Union of India & Ors.

eeseeo Regpomdents.

In_the Matter of @
¥ritten Statement submitted

ety - by the Respomdents.

The humble respendents beg te submit the para-wise

written statement as follews ¢~

1o " That with regard to para 1, of the applicatiom

the regpomdents beg to effer mo commentso

2 That vwith regard te the statement made in
par, 2, of the applicatiom the respemdents beg to state that
the applieatien are not admitted and are hereby demied.

B That with regard te the statement made in
para 3, of the applisation the respendents beg to state that
Sari Prabir Gamguly, ( applieant ), Upper Divisien Clerk fer
trangfer to Kelkata has been duly eomsidered but he esould

net be asceommodated im Kelkata sinee the pest ef Upper -
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| o BEC A
Upper Divisiom Clerk for tramsfer to Kelkata has been duly

- eomsidered but ke sould not be ascommodated im Folluta g8inee
. the pest of Upper Division Clerk is 1004 pfuoti_onal pest
frem Lever Divisien CIe;'k and the eadre of UDC in NER, GSI

and CHQ, ¥ GSI are geparatd ywith different appeintimg authorities.

4, That with rogarl_ to paras 2y 30_ 4, 4.1 and 4.2, .
of the applicatiog the regpondents beg te effer mo eomments

being matters of resordg.

56 That with regard te paras 4.3 and 4.4, of tue
applieatien the regpondents beg to state that the Clause ™11

India Transfer Liability " has beem replaced by the Claugse
" Transfer within the Region ",

That the Hon‘'ble Supreme Ceurt i Judgement
dated 7.9.1995, passed im U0l & Ors -Yo- GSIEA & Ors.

(CA ®o. 8202-8213 ) held that C&D empleyees of GSI are not

having all Imdia Pramsfter Liabvility sinee tae Geverament
has framed a poliey that elass C & D empleyees should net

de tramsferred eutside the region.

6o That with regard te the statement made in
péra 4.5, of the applicatien the respondents beg to state
that the eireular dated 10.12.1991 was issued, keeping in
view the interest of the Gr. C & D empleyses who were

transferred 1.;0. difterent regien " as is vhere ig basis "

on implomentation of regimalisaiiu schene from 1.'8..1_9‘84.
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. .3..
Te ) - That with regard to the statement made in
paras 446, 447, 448, 4.9, 4.10 and 4.11, of the application
the respemdents beg to state that the tramsfer applisation
of the applisant was eongidered but he eould met be ascommedated

‘due to adminigtrative reasons,

8. That with regard to para 4.12, ef the appli-

Eog‘tion the respendents beg to effer no eomments.

99 That with regard to the statement made in
"pai'a 413, of the applicatien the respondents beg to state
that the pest of 85K ASK(2) was filled up on men-seleetion
basis from twe feeder grades i.e. 33-1/2% frem the grade of
Caretalker and 66-2/3% vasamsies from the grade of Stere Clerk
ioih with 3 years regular serviee i the grade. But Mimistry
iai deslared that pest ef Catetaker as ex-eadre pest vide
letter Wo. 7/1/93MII(LC ) dated 18.03.1994 and alse eonveyed
the appreval fér £illing the pest of ASK(T) frem the feeder
grade of Stere _Clerk enly i.e., the pest of ASK(T ) vas dee-
lared 1s 100% prometienal post.

AV the time of tramsfer of Sut. Sem, ASK(T ) from
GSI, NER, Suillemg te CHQ, Kelkata, 24 pests ef ASK(T) vere
iyigg vacant in CHQ mnd the them mam~-im-positien in the grade
of ‘Store Clerk was 8 enly. Se, eonsiderimg the requirément
;f ASK(T J in CHQ and having mo sufficient and mxk suitable
iunﬁber of Store Clerk (eligivle/mon-eligible ) and the
tramsfer of Sat. Sem was approved in CHQ agaiwst ene ef the
vaeant and 100% premotiemal posts of ASK(T ) and aecordingly,
s.t . Sem was transferred from NER T0 CHQ, vide this offiee




o 4=

erder Ne. 3241C te 3242C/A-22012/9.93-154 (ii) dated 21.09.95.

HOgever, 1n CH, 72 posts amd 180 pests are
allotted to the grade of UDC and LDC respeetivwely. Out ef
72 pests of UDC, 80f posts ( i.e. 58 pests )are filled up
by premetien and 20% pests ( i.e. 14 pests )are filled up
through Deparimental Cempetitive Examimation frem the grade
of LDCe Tae mumber of pests ef UDC being mueh lesser tham
that of LDC im CHQ the pests of UDC remain always filled up
and a LDC 1s'pouni te remain im the'sane~post year after, az
there is mo promotienmal ehamnel. As a result, ACP is gramted
te a LDC for financial gpgraiation enly.

Se, the regiomal tramsfer against the pest ef
UDC will deprive the imcumbents im the feeder grade of LIC
severely, which is not_anlicitei at all. Accordingly the
tramsfer of Sari Prabir Gamguly, UDC frem GSI, WNER, Shillemg
te CHQ, Kolkata agaimst the pest of UDC has mot been found |
feasible. ’

As the post of STA (Survey ) was f£illed up en
selsotion basis. As per Recruitment Rules, LA (Survey ) poste
are filled up en 100§ IBC from the feeder grade of J¥A(Survey)
with 5 years regular service in the grade. At the time of
transfer in respect of Shri Ram Bilas there was ne vacani
pest of STA (survey )available um Nertherm Regiem. Further,
as per Ceurt erder Shri Ram Bilas was transferred to Northerm
Regien alomg with pest enly em the condition the said pest
will be reverted to the NER vhem @ vacamcy im the grade of
STA (Survey ) will eccur in Northerm Regien.

So, the allegation laie by the petitiomer is

mot admitted.
Yerificationeccesse e
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YERIFICATION

I, shri DT S«/;’emh'eh) oua/e;o! about 52 vespg,

Head &b offite, Gedlogical Sunvey 4 Imdia, NER,Shilons- , beimg authorised
de hereby solemmly affirm amd deelare that the statements
made im this writtem statement are true to my lmowledge and

information and I have mot suppressed any material faet.

And I sign this verification em this vtk

Sl

Aead of Office
asl, NER
Shilloag.

Morel,  » 2004,
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IN THE-CENTRALADMINISTRATIVE TRIBUNAL U¢

GUWAHATI BENCH: GUWAHATI
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In the matter of:

O.A. No. 275 /2003

Shri Prabir Ganguly
-Vs-
Union of India & Ors.

~AND~

In the matter of :

inder submitted [93% the

fein
applicant 1n reply to the written
statement submltted by Lhe

respondents.

The humble applicant above named most  humbly and

=

respectfully state as under: -

That vour applicant categorically denies the statements
made 1n paragraph 3, % and & of the written statsments
and further begs fto say that the contention of the
respondents that the post of U.D.C is 100% promotional
post  as  such  reguest of  the appliéaﬂt cannot  be
entertained 18 not tenable in the eve of law. Firstly
an the ground that in spite of the fact that post are
100% promotional even then large number of emploveses of
N.E region had been btransferred and posted in different
regional office including Kolkata on seversal occasions

and also sven after filing of the present Original

3
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, “ fapplication which would be evident from the orders
issued by  the respondents on different occasions
whareby Group-"C° emplovess were transferred and posted
in other regions even where the cadre in which they are
transferred are also filled up by 100% promotion, as
for example by the order No. 231 dated 09.04.1998 &
large numb&r of amplovees including Group-°C° emplovess
had been transferred and accommodated in other regions
as  for example Sri Ram Bilaa, 8Ta, Sri  B.D. Dera,

Sri Radhhashyam  Ram, Technical

o
&
=
ot
-
€3

Drilling Assis

Opefator5 ari Sahadev Roy, Driver, 5ri B.B. Tamang,

Driver, Sri 5.9%. Rajput, Sup@rintendeﬂt, Sri HMarili Ram,

Assistant, Sri K.P. Roy, U.D.C, Shri R.P. Srivastava,
|

L.D.C and Sri R.P. Singh, Technical Helpsr, all the|

aforesaid emplovees belong to Group- ‘C° employees and

by this time they have accommodated to other rEglons.,
ari Veronica Kharshiang, U.0D.C was also transferred

vide office order dated 25.02.1985 on her own reguest

1

p

when regionalisation was imposed w.e.f. 01.08.1984 as

L%

per statement of the respondents made in paragraph & of
the written statement. The Supreme Court order referred
in paragraph 5 did not impose any bar for nosting and
accommodating any Group-C’ or Group-‘D’ employees on
any compassionate ground or on own reguest and more so
when the emplovess are ready Lo gnd@rtak@ that their
seniority may be placed in the bottom of the cadre list
in the new region. It would be further evident that
most of transfer and posting order of Groupm"c’,aﬁd'

aroup-"07 emplovees from N.E. region to other regions



49 - N

~ 3

was made after the Supreme Court Judgment referred by
the respondents in paragraph 5 of the written
whatemnant.

further submitted that even in the month of

e d
bu s
-
ifn

January, 2004 one Sri  S5.K. Biswaz, JTa (D)  was.
transferred and accommodated on hiz own reguest at
plkata office vide order No. 147/A-22005 /10/81/16 ASDA
(Drilling)/vol. 11T dated 16.01.04 whereby his
willingnass is sought with the condition that he will
be placed in the bottom of the saniority list of JTA.
This fact further bs confirmed by the order dated
=9 . 04 .04 of the DDG, NER similarly one Sri 5.C. 3Bukla,
aTa also transferred and posted to Lucknow under the
post of $Ta is of 100% sromotional post, JTA is also
100% promotional post. Similarly Sri D.P. Thapa,
Hriver, Gr. Il of &.8.1 was also transferraed and was
accommodated at Kolkata vide order dated 17.04.02 by
shifting & post of N.E.R Lo Eastern Region which would
ha syvident from order dated 10.05.02 of the DDG,

Fastern Region, Kolkata. As sueh NONE of ths

'\—
'__,

contentions raised by the respondents are sustaln
in the eye of law that the respondents adopted
Aifferential treatment among the Group=- C’> employses
which is further confirmed by the Judament passed by
this Hon’ble Tribunal in 0.A. NO. 55/91 as well as in
O.0. No. 224/94.

copies of the order dated 09.04.98, 25.02.86,

16.01.04, 29.04.04, 21.10.03, 13.11.87, order

dated Aug B4, zoth  ganuary 8% and 10.05.200Z,



e

axtract of the RR of 3Ta are also enclosed hereto

for ecerusal of Hon’ble Tribunal as Annexure-12

That wvour applicant further begs to state that the
respondents  have admitted that the posts of 4asst.
Storekesper, post of STA are 100% promotional post.
Therefore the application of the applicant cannot be
turned down  on the ground that the post of U.D.C is

o

100% promotional when similarly situated Group-®C

emplovees were transferred and accommodated on thaeir

own request even though posts were filled up oy 100%
oromotion.
In the facts and circumstances stated above the

application deserves to be allowsd with cost.
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. Shri Prabir Gang

Ganguly, aged about 38

office of the Deputy

Survey of India, Shillon

statements made in

para

true to my knowlsdgs and beliaf a

pravers., I have
and I

mugust, 2004,

Yaars,

1 and 2

NoL SURPRrasse

Uly,

Director

)

zign this verification on

s0n

of Late

woarking as U

General ,

of this r

L

Satosh Kumar

.G 1n the

Geological

g, do hsrsby verify that the

aioinder are

nd rests are my humble

any material

this the

fact.

izt day of
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- No.

Sit,

Sl No.

01.

02.

03.
04.
05,
086.
Q7.

- 08.

09.

10. Two posts of STA(Drilling)
-One post of Surveyor allotted to CHQ

231

~ Dy. Director General

941414@)0 e 12 (G03e)

_ Copy
.Dt. 914198 i

The Director General,
Gcologxcal Survey of lndm,
27 J.L. Nehru Road
Calcuna-'IOOOIG

I invite your kind zmcnnon to the following officers / staIf who have been
acconunoda{ed CHQ, Calcutta by unilaterall} withdrawing the posts ﬁ‘om NER.

|

Shri S.K. Datta
Shn P.K. De

Miss B.Moudal

Smt. Anjali Munshi
Stui Sukhomoy Pe
Shri N. Sengupta
Shri Sunipum Pal
Shri R.N. Naha

Shri Jitendra Sharma

Name

I)esngngm

Sr. Admn. Officer
A.C.A.O. L
Stores Officer -
Sr. Asstt. Librarian
Artigt - o
Admn. Officer
Admn. Officer
Surveyor
JTA(Chem) .

Likewise we have |ewiwd the appliuatlons ﬁom the followhlg ommls

{or transfer to their respective places. which may also be considered for transfer

sympathetically to stern the growing fecling among me emp!nyeﬂe ‘that dwc.nmmamn

attitude is being adopted in mzmcm of transfer.

( List attavhed as Appcnd:x-A)

- An early action in the ,matter is requested.

-Enclo:-a.a.

vl

o
@x‘*%‘p)@ st

-~ Yours mhmuy,

L Sdixxx
- (S.N. Chaturvedi )
Dy. Director General



S.I No. ©  Name

1. Shr Kumaresh Das

2. Shri Pradip Roy

3. Shri S.K. Scal

4. Shri S.K. Sarkar

5. Shui M.L: Majumder

6. Shri Prasum Mitra

7. Shrl Rambilash

+78. Shri B.D. Dera

9. Shri Radha Shyam Ram
- 10. Shti Sahadev Roy

11. Shri B.B. Tamang

§
b
01. Shri 8.5, Rajput
02. Shri Hari Ram -
03. Shei R.D. Chowrasis -
04, Shri K.P. Roy
v 05, Shri R.P. Srivastava

01. Shri R.P. Singh

Technical
Designation

Head Mechanic
-Drafisman

Geol. Sculpture Asst.
Foremien (Jr)
Surveyor

Surveyor

3. T.A. (Survey) -

~Drilling Assistant
Tech. Op. (Chem)
Driver

Driver
ﬁ!inia!g[in‘l

Superintendent
Assistant
Stenographer Gr. I
uDC

LDC

Group D ~

Tech. Helper

Requesting transfer to
C‘alc_utta” )
Calcutta .

Calcutta

Calcutta
Calcutta
Calcutta
Lucknow
Calcutta
Bihar
Bihar'
Skkim

- Lucknow
- Lucknow
~ Patna -
- Patna -

Patna

- Bihat
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GOVERNMENT OF INDIA

Cy

- Y (U D ' ' ’ Phone No. : 34-6434
Eh/szk [A=22015/ER/Admn, /Tr.Out /99, ' N
S AT -  the 10T May f2002
Qqa/From - . faaim/Dated............... 199
| ST TR da1 #/To
aidla qamfas ggan
'gﬂq P _ The Dy. Director Gzneral,’
FHRT-5Y North Eastern Region,
AR . Geolegical Survey of India,
DEPUTY DIRECTOR GENERAL * : Shilleng.
i:OLOGICAL SURVEY OF INDIA ' '
CGokgwms?%gnlk Sub: Allecation of one vacant post of Driver Gr7
W5xih&m;:i;ﬂrm;-$qnmm GCWII tO EsReOop GoSaTs Kolkata-forwarding
Sall Lake City, Calcutta-64 of Sanctlon Reference thereof,

SR ;Rer: The QeDeGo (P), GoSeIs's Central Headquarter

vide Office Order No,1023E/A-12020/4/Driver

C16A(V0l-TI) dated 17,044,024

34,

It is requested kindly to send the sanction reference of the vacant

rast ef Driver GrsIT which has been temporarily withdrawn from North
Eaistern Region, G.3,I. and allocated to Eastern Reagional Offilce, CiS5.le
vide Dy,DyG,(P)'s Office Order No.,1023E/A~12020/4/Driver/16A (Vol~I1)
dated 17.04,02 far accommodating Shri Ds P, Thapa, Driver COr.IT in this
offlce, consequent upon his transfer from Morth Eastern Regional Office,
Geological Survey of 'India, Shillong, with effect frem 07.,08,2000.

This may kindly be treated as most urgedt;

: . A 'ad'tt )
. Regional Admn. Officer
for Dy. Directnor General ,E.R.

a

No. /A=22015/ER/Admn, /Tr ,0ut /99, Dated, the May, 02.
Copy forwarded for infarmation and necessary action to

1. The Dy. Director General (P), G.S5.T.,, CHQ, Kolkata, this has a
: -refersnce to his offlice order No,1023E/A-12020/4/Driver/16A
(Vol~II) dated 17-04-02,

2. The Dy" Director »Generaln O['pn. ‘f’{"B.SQAOS{ND GQSDIO-’ F.Re Kolkata.

3, , The Dinegtor, Project Sikkim, G.S.I., E.R., GangtaY.
) “;v.‘- '.' ‘r‘.. | ,b ‘ /
v _ ( Ko P. CGautam )
’ ﬂ.kﬁvﬂ&* Reglional Admn. Cfficer,

for Dy, Director General,
GISQ.']:,'Q E.P\o
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4% Junior Techical 312° * General Central Scrvice ~ Rs, 4<oo 1257000 " Nonwstlictor
U Assistant (Drilling)  *Subjcet to varie Group *C', Non-Ninisterial - : : 4
\ ,’ .y 4 ation dzpendent : _ @ //‘ N Q(
' N - on workload. -
o on tvam b —— st s e @ ttem et vl e e - e e b et vs st 5ot o - fan A /.... o e i —— o e e
P N S ce . _.--6..,..- - _-;...‘..._._‘._- ._‘-_.._...__._ .._.___.7 ...__. _..._ .; - 8 -
« ! Belween 18 to 35 years (Relaxable up 1o 5 years for No v Dxplom.x nold" in Mining or ’vhchv'a'
Scheduled Caste: or Scheduled Tribes and up to . _ Enginecering (three years course after
3 years lor Other Backward Classes candidatds. ' matriculation) or Drilling or jIs eqi’-
Relaxable up to 45 years of age for departmental valent; or Scicnce Graduate with
candidates applying for direct ncruﬂmcm entry. - successful completion of the training
Relaxable for other Goverameat servanis as per rule) , ' under.the Drilling Training Schicme o
I\olc : The crucidl date for determining the age limit . Geological Survey of India cr Indizz
shall be the closing date lor receipt of appiication Burcau of Mines; or Scicuce Craduziz
from candidat<s in India (otbzr than those in with'3 years experience in various
"~ Andaman and Nicobar Islands and Lakshadweep) - aspects tf*dizmond drilling £ud convo -
In cpse of appointment to bs made through the ' te¢ operaticn ; or Matriculate with »1
- Emp)oymmt Exchange the crucial date for determining - ' lcasl 1 years expericuct in various
vthe age limit shall be.the last’date to which the : aspccts of diamond dzilling for minz:
o 'Z,.I‘.mplovmcnt Exchungcs arc ashcd lo nommntc the cxplqr,ntmn and:allicd opcration,
K names. . T - '
f S L U S / A e
I " Age:No BRS |Two years only.in 100% by promohon falling .Promouon DnUmo As,: t
|* * ‘Qualification : Minimum °  respect of dizect which by dircct recraitment {in the pay scale of
‘ é§.I~'i§\_u’icu1:m:‘ : recruit ' ‘ © - 100-6000) with 8 }C:\l“) reen
' . ' scrvxcc m the gradc
| et imm e e i e e e P N
- | I | : | o 14
L Dlrcctor Gc.ologlcnl Survey of lndm——-CLmrmnn : Not apphmbk

2_ Scnior Administrative Officer or an officer‘of' Geological Survey of
Indin of cquivalent rank, if the Senior Administrative Officer. is not
S available —Mcember

3. A Group 'A° om\.cr from another Lcmr‘.l Govcrnment Dcpart?ncnl-—Mcmbcr
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